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a fact that in the recent months, every p.Ht 
of the country is experiencing an acute 
scuri..·ity on the one hanJ and high prices of 
l'Ol l on yarn on the other. As a result of 
this. lakhs of handloom weavers arc unem-
ployed and their handlooms are i die. He 
has spckcn a lot about looking after the 

~  of the textile mill units and the 
cotton g\-owcrs. 

J ha\'e no objection to that. but the 
textile poJicy wbil:h was adopted last year 
was supposed to look after handloom 

~  a!so, who belqrig to weaker :,ection. 
Is il n t a fact ~  tod&&y l,:khs of hand-

loom wc<:.\Cf!i drc sitting unemployed ~ they 

cannot get yarn rr yarn is ~  nt such 

high prices that it is bcyo r:d tt.eir means ·~ 

To what extent hes this new policy of 
exporting cotton yarn from the C('Untry 
which is being brought as an incentive for 

imporling cotton, led to this condition in 
the handloom market, and whether any 

steps will be taken to help the hand loom 
weavers. who are suffcri ng acute crisis at 
this moment '"! 

SHRI S. KRISHNA KUMAR : The price 
of yam required ror handloom had shown 
an upward trend up to August this year, 

und thereafter the prices have been declin-

ing. I have got the figures as reported by 
the Handloom Commissic,ncr. There is a 

hst of very many counts, b!Jt on the average 
from August to the beginning of November 
there has been a five to ten per ccnl 
decrease. 

So. the increasing trend of bandloom 
price ha5 been arrested. Sir, it is not true 
that the price increase ia handloom yarn, 
which was experienced before August, was 
due to exports. We ha\'e been contionusly 
monitoring the sitmstion. The pri .. e of 
cotton had ~  almost SO per cent 
and the price of )"nm, of which the 

cotton is the bas c raw material. increased 
only about ~  per cent of the price increase 
of cotton. We had taken a series of steps 
to stab1ise the handloom prices. J have got 
a whole list here. \\.'c have advised these 

instruments to 1he State gO\'cmments and 
lhc AIXX Societies. We have slurtcd a series 
of schemes tbrPugh the National Handioom 

Development Corporation as well as the 
NTC'. The interest of the handloom workers 

is one of the primary concerns in the textile 
policy and we stick to that policy. 

SHRI INDRAJJT GUPTA : ls it not 
a fact that handlooms are lying dosed in 
hundreds of thousands and the weavers are 
unem ploycu '! 

SHR I S. KRISHNA KUMAR: Sir1 certain 
pen.."entages of the capacity of all segments 

of lhe textile economy, including handloom, 
power· loom and the organised textile mills, 

are closed from time to time because there 
is substantial O\'Cr-capecity in the textile 

economy. The ~  of the Textile ~  ~  

is to balance the conf1ic1ing and competing 

demands cf these different sectors of the 
textile economy and we have been trying to 

achieve a balance between the interest of 
these sectors. 

SHRIMATI BASAVARAJESWARI : 
I would I ikc to know from the Hon. 
Minister the total quantity of yarns. long 
staple as well as extra long yarns, exported 
during previous year from Andhra Pradesh 

and Karnatka. What is the present policy, 
of Government towards the export of long 
staple and extra long yarns during this 

)'car? 

SHRI S. KRISHNA KUMAR : Sir, 
1 do not have the figures, variety-wise, for 
Andhra Pradesh but as l said earlier, the 
export which was originally earmarked at 

6 lakhs bales this year has been frozen at 

4.9 lakh bales and the rest 1.1.5 Jakh bales 

are not going to be exported. 

. Court Casts of the State Bank of Indore 

•4. SHRl RAJ KUMAR RAl : Will the 
Minister of FINANCE be pleased 10 state: 

• 
(a) the number of court cases pending/ 

lost by the State Bunk of Indore during the 

years 198 3. l Q84 and J ~ 5, year-wise and 
the amount invoh•cd; 

(b) the reasons thereof; 

(c) the details of the '1ction taken by 
the bank against the er ring otTiciaJs1 empJo .. 

~  and 

(dJ the details of the stcrs proposed to 

be taken by the l:nnk fo I·' oid loss of the 
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cases 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) ; (a) to (d) A state-

ment is given below. 

Shtement 

Information available with the State 

Bank. of Indore in respect of Civil Suits to 
which the Bank was a party, showing the 

number of Civil Suits pending.. amount invo-
lved and cases lost during th!! years 1983, 

~ 84 and J a 8 5 is ~  out below: .. 

Year 

1983 

1984 

1985 

Civil Amount 
Suits in;:olvcd 

pending (In lakhs) 

409 504. 77 

531 1197.24 

594 1264.12 

Number of 
Cases lost 
Cases Jost 

... 

Since no Civil Suits ltas been lost by the 
bank in the years ~ . 1984 and lli8J, 

the question of taking action on this 'account 
against any official/employee/lawyer by the 
bank does not arise. 

r Tra11slatimr] 

SHRI RAJ KUMAR RAI : Mr. Speakcrw 
Sir, I want your protecdon. The notices 

of questions given by the hon. Members are 
curtailed by the Examiner of Questions. My 
. question was about criminal proceedings 

during the years 1 () 83-84, 19 84 ·RS and 

J 98 4 -8 6 but is was confined ·only up to 
19 8 S and now the hon. Minister has con-
fined his reply to civil cases only. 
• 

[Engli1J1] 

Suit is a civil suit but a case can be 
crimina1 also. 

[Tronrlalion] 

There is a vast difference between the 
two but the hon. Minister has not tried to 

identify the difference. 

My question was :· 

. 

IEng/islt J 

"'The number of court cases pending I ost 
by the State Bank of Indore during the years 

l v 83, l "'84 and l 9 8 '. · ycarwisc and the 
a111ount involved.,. 

I Trans/a tit.111) 

Sir, tie has replied thar ·according to the 
inf!rmation available about the civil suits 

from the State Bank of Indore, in which 1he 
Bank way also a party, the number of ctvil 

suits pending during the years so and so was 
such and such ~ . 

Several questions have been asked earlier 
also inviting the attention of the Govern-
ment in regard to this matter. There has 
been a bungling of about Rs. 9 crores in 

only three branches. i.e. the Madras branch, 
the Amana ~  branch (Madhya Pradesh) 

and the Chandni Chowk branch in Delhi. It 
had then heen stated that a C.B. f. enquiry 
was conducted and the decision of the dis .. 
trict judge has already been ~ 

Will the hon. Minister state the number and 
the names of persons involved ·in the crimj .. 
nal procetding during the last three years 
for which this question was ndmiued, and 

~  the number of those against whom cases 
arc pending and the action heing taken aga .. 

inst them ? 

[Englislrl 

SHRJ JANARDHANA POOJARY : The 
hon. member may kindly see part (a) of the 
question which is about the number of cases 
pending 'lost by rhc State Bank of Indore 
during the years J983, 1984 and 1985, 
yearwise and the amount involved. The 
hon. member has not asked for 1 !18 ". That 
is why the reply was confind only upto 

198,, 

] Tr a111 lat Ion I 

SHRI RAJ KUMAR RAI : Mr. Speaker. 
Sir. I want your protection. Firstly, infor-
mation about J 98 6 has not hcen gh·en as 
the Examiner had modified the question 

and secondly, in regard to the question 
which was admitted, the hon. Minister did 

not try to understand it fully and provjdc 
relevant -in rormation. I wanted to know 
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lhc number of criminal cases pending and 
also the number of FIRs filled both by 
tiu: G\Jvt:rnn11.:nt and ~ ptoplc scpa· 

rately. 

MR. SPEAKER : It is true that you did 
not ~ . t1boul ~ year 1118 5 ? 

SH.RI RAJ KUMAR KAI : It was cur· 
tailed By the Examiner at the outset 11nd the 
information asked about 1 !:1183·84, 1984·8S 
in regard to lhe criminal cases was confined 
to civil suits only. So what can I say in 
this matter ~ It was stated that there was 
nv bungling and hence what more can 1 ask 
regarding rhc action talen in the vnrious 
cases ? If you have allowed a detailed_. 

7't1R. SPEAKER ; ~ list.:n. 

t ~  

IEnglilh] 

SHRI JANARDHANA POOJARY : So 
rar ~  the banks arc concerned. they are 
looking afler the ei.vi1 suits. So far as the 
criminal cases arc con4;crncd, it is a state 
subject. ~  

MR. SPEAKER : Order please. Let me 
hear the ~ . 

(In terruptioM) 

ITra11 Jf at ion I 

MR. SPEAKER Mr. Rai. wi?! you 
please take your seat 1 Let us listen to 
the ?"H nislto:r first. 

( luterruptions) 

• I Trwrslatlon) 

MR. SPEAKER : Please do not interrupt. 
Please listen. 

( 111 terruptio11.,) 

(Eng 'ish) 

MP... SPEAKER : First listen B!id then 

say something. 

SHRl JANARDHANA POOJARY : So 
far as the crimjnal cases ere concerned, 
these are administered by the State Gove1n· 
mcnt and prosecutions ere fi.led ry the State 
Govcmmcnt and 1hc information is with the 
State Go-.,·emmenr. Now, if the hon. mem-
bers write 10 me, I will also find out and 
collect tbe information and ghe it to them. 
So far ns the civil si.;its are corcerncd. we 
have got the information with us snd I have 
furnished the information. 

( Jnurr11ptions) 

SHRl K.P. U:NNll<PlSH?tJAN : Do yflu 
have the figures concerning banks are not ? 
Do not hide younclf under this .... 

1'.fR. SPEAKER : No question of hid-
MR. SPEAKER : Why arc you intcrrup.. ing. 

ting? 

IEngli1hl 

PROI:. MAOHU DANDAVATE: The 
hon. Minister has gone on record saying that 
crime is under the jurisdiction of the 

~ ... 

( l nlt!rrupt ions) 

SHRJ JANARDHAN POOJARY : I will 
explain ••• 

r lnterr11ptt0ns) 

MR. SPEAKFR : Let him explain. 

(Interruptions) 

(Ttmulation) 

\\'hy are you arguing with each other 7 

If any further information is rcquircdt 
you can ~ ' 1he1 ) cu wou1d furnish that 

also. 

SHRI JANARDHANA POOJARY : I 
have stated that. 
I will furnish it. 

lf 1 gel t.he information. 
It is implicit. 

~  Ions) 

SHRI JANARDHANA POOJARY ! 
About the amount invol\"ed, etc. in civil 
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cases, I have m:ntioncd it and about the 
criminal cases, if the hon. member wants it, 

I will furnish it. 

( /nterr11ptitJ11s) 

M.R. SPEAKER . He will collect th.: in-
formation and give it to you. 

SHRI RAJ KUMAR RAI : About the 
criminal cases also, J want lo know as 
to what ac1ion is being taken on the valuable 

information given to him hy the rub lie. So 

far, what has hecn done 1 

Pak Firing on Indian Border 

(TrmulationJ 

•5. SHRJ KAMLA PRASAD RAWAT: 
Will the Minister of DEFENCE be pleased 
to state 

{a) whether Pak troops have opcnd fire 

seveeral times on the Indian border. 

(b) if so, whether any meeting has been 
he'd between Jndia and P-r..tkislan for a mut-
ual settlement: 

(c) if so, the outcome thereof; an°d 

(d) whether Government of India are 
also taking counter measures 'l 

THE MINISTER OF DEFENCE CSHRI 
K.C. PANf) : (I\) Vi:s, Sir; Therl! havl! been 

some cases ol' unprovoked firinp: by the 
Pakistani troopc; across the Line or Control 
in Jammu and ~ . 

(a) and (cJ Mauers rc'ating to such in-
cjdent s arc sought to be resolved in flag 

meeting lxcw\!eo thr: Jo;al Commanders. 
However, no such ~  has been held 

during the fast one year. 

(d) Our Armed Forces maintain ful I 

defence ~  at a II times to meet 
any threat to the security of the county. 

( TN1n1/a1ions] 

SHRl KAMLA PRASAD RAWAT: 
Mr. Speaker. Sir, I want to c:ubmit through 

you that the hon. Minister has not given a 
proper reply to my question. The hon. 

Minister has referred to some incidents 
but has not stated the cxa,;t number of the 

incidents and .also the losses suffered hy 
the Indian army. Will the hon. Minister 

kindly make ~ clear'! 

~ . SPEAKER : J will not aUow an 
unclear reply. 

(I merrupt ions) 

SHKI K.C. PANT : Mr. Speaker. Sir, 
~ hon. Member has asked whether Pak 

stoops ha\'C opened fire several times on the 
lndian borders. Since many years both 

sides ha vc been indulging in fi ri ng acros\ 
the line of conlrol in Jammu and Kashmir. 
There has been firing from the Pakistan side 

and our troops have also returned the fire. 
This has become a normal st:atc of affairs 
there. Last year. the number of such incidents 
was somewhat more but th is year it has 
been less. I am. howc\'cr. not in a ~  t(on 
to r.h·c you the ex eel number. Whe11c\'cr 
there is a confrontation across the line of 
Control. then it is obvious that there would 

be some• exchange of f ira. Io the absenc.."C 
of any confron1ation such incidents do nol 
occur normally. In the Siachcn area. two 
~  incidents have taken place. But I do 

not want to include them tx."Cause these nrc 
quite different The hon. Member has not 
asked a s'pecific Question in 1his regard and 
that is why I have not given a specific 
reply. 

SHRI KAMLA PRASAD RAWAT: 
Mr. Speaker, Sir, the hon. Minister has 

stated that no flag meeting has been held 

during the last one year bctv..'CCn lhc local 

commanders. If these meelings had been 
held. ihen ~ the I . ~ would have 

been avoided. Therefore, may I know the 
reasons for not holding tlag mceting(j· bet· 
ween the commanders of the two countries 
to prc,·cnt recurrence of such cases and the 

name§ of officers responsible for such-

carelessncss and when 1hc nc't meeting 
is Jikc'y to he held ·! 

SHRJ K. C. PANT : ~ . Spcakct, Sir, 
two flag ~ were held in 1986. FJag 

meetings arc held when some major incident 
occurs or there is some dispute over a 
certain position. Jn 198 7, it wafi not thought 
necessary to do so. What has happened in 
Siachen. there is no ·uuc1ition or any 




